
STATE Vs. Vikram Saxena & Anr.
FIR No.193/2020
U/s 406/419/420/468/471/120B IPC
PS EOW

28.05.2021
 In the scenario of Covid-19 pandemic, matter is taken up through
Video Conferencing hearing in compliance of the directions of Hon’ble High
Court of Delhi and direction of Ld. District and Sessions Judge, North District,
Rohini Courts, Delhi. 
 Fresh charge sheet filed. It be checked and registered.

Present: Sh. Sharwan Kumar Bisnoi, Ld. APP for State.
 IO SI Gaurav through VC.
 Accused Vikram Saxena & Mithun Bhatnagar @ Mudit 
 Kumar are stated to be in JC but not produced today. 
 Accused Nikhil Arora is stated to be on court bail but not   
 present today.  
 

 File perused. Heard. 

 It is stated by the IO that the present charge sheet was filed on

12.05.2021 on the filing counter  of  District  Court  as per  rules during Covid

pandemic. The present charge-sheet so filed has been received in this court

today after the summer vacations. Charge-sheet alongwith relevant documents

gone  through.  The  material  is  on  record  prima  facie  is  sufficient  to  take

cognizance  against  the  accused  persons  for  alleged  offences.  Accordingly,

cognizance of the offences mentioned in the charge-sheet is taken against the

accused persons. 

 Let P/Ws be issued against the accused Vikram Saxena & Mithun

Bhatnagar @ Mudit Kumar and summons be issued to the accused, namely,

Nikhil Arora for 11.06.2021 for his appearance through VC. 

 IO is  directed to  supply  the copies of  the charge-sheet to the

accused in JC, preferably through electronic mode. 

 Jail  Superintendent is  directed to produce the accused Vikram

Saxena & Mithun Bhatnagar @ Mudit Kumar through Video Conferencing on

court  webex  ID  No.1763312235.  Copy  of  the  order  be  sent  to  Jail

Superintendent as well as IO concerned through electronic mode. 

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                    North: Rohini: Delhi        
                                                                          28.05.2021



STATE Vs. Sunil Rajput
FIR No.0089/21
U/s 380/511/457/186/353/307/34 IPC & 25/27 Arms Act 
PS Alipur

28.05.2021
 In the scenario of Covid-19 pandemic, matter is taken up 
through Video Conferencing hearing in compliance of the directions of 
Hon’ble High Court of Delhi and direction of Ld. District and Sessions 
Judge, North District, Rohini Courts, Delhi. 
 Fresh charge sheet filed. It be checked and registered.

Present: Sh. Sharwan Kumar Bisnoi, Ld. APP for State.
 IO SI Deepak Latwal through VC.
 Accused Sunil Rajput is stated to be in JC but not produced
 today. 
 

 File perused. Heard. 

 Chargesheet  alongwith relevant documents gone through.

The material  is on record prima facie is sufficient to take cognizance

against  the accused for  alleged offences.  Accordingly,  cognizance of

the  offences  mentioned  in  the  charge-sheet  is  taken  against  the

accused. 

 Let P/Ws be issued against the accused Sunil Rajput for

11.06.2021. 

 IO is directed to supply the copies of the charge-sheet to

the accused in JC, preferably through electronic mode. 

 Jail  Superintendent  is  directed  to  produce  the  accused

through Video Conferencing on court webex ID No.1763312235.  Copy

of the order be sent to Jail  Superintendent  as well  as IO concerned

through electronic mode. 

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                    North: Rohini: Delhi        
                                                                          28.05.2021



STATE Vs. Paramjeet @ Chetta @ Sinna Etc.
FIR No.193/2020
U/s 25/54/59 Arms Act 
PS Crime Branch

28.05.2021
 In the scenario of Covid-19 pandemic, matter is taken up 
through Video Conferencing hearing in compliance of the directions of 
Hon’ble High Court of Delhi and direction of Ld. District and Sessions 
Judge, North District, Rohini Courts, Delhi. 
 Fresh charge sheet filed. It be checked and registered.

Present: Sh. Sharwan Kumar Bisnoi, Ld. APP for State.
 IO ASI Surender through VC.
 Both accused are stated to be in JC but not produced 
 today.  
 

 File perused. Heard. 

 Chargesheet  alongwith relevant documents gone through.

The material  is on record prima facie is sufficient to take cognizance

against  both  the  accused  persons  for  alleged  offences.  Accordingly,

cognizance  of  the  offences  mentioned  in  the  charge-sheet  is  taken

against both the accused persons. 

 Let P/Ws be issued against the both the accused persons

for 11.06.2021. 

 IO is directed to supply the copies of the charge-sheet to

both the accused in JC, preferably through electronic mode. 

 Jail Superintendent is directed to produce both the accused

through Video Conferencing on court webex ID No.1763312235.  Copy

of the order be sent to Jail  Superintendent  as well  as IO concerned

through electronic mode. 

                                                                (Satvir Singh Lamba)        
                                                           Chief Metropolitan Magistrate   
                                                                    North: Rohini: Delhi        
                                                                          28.05.2021
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